
5” 5

this  resolution, one hour  may  be 
taken away, and the remaining period 
that may be available today, say, 15 
minutes, may be taken and utilised 
for the second Resolution.

Resolution re  31 AUGUST im Appointment of Committee 511̂
on working of Directive  -
Principles of Sta:e Policy

members of Parliament  be  ap-  ’ 
pointed  to enquire into and re
port within six months, how far 
the Directive Principles of State 
Policy laid down in the Constitu
tion have been  applied in the 
legislative and administrative ac
tions of the  Union  Government 
and the State Governments”.

is three hours.  Now, that you  are 
putting the motion to the vote of the 
House, I suggest that the time for this 
Tesolution may be reduced from three 
-to two hours.

Mr. Dcpnty-Speaker:  This resolu
tion is not part of the report that is 
now coming up for the approval  of 
the House.  The report that has  now 
come up for approval does not con
tain the resolution mentioned by the 
lion. Member.  So, let that report be 

approved first.

The question is:

“That this House  agrees  with 
the Sixtieth Report of the Com
mittee  on  Private  Members*
Bills  and  Resolutions  presented 
to the House on the 28th August, 
1956.”

The motion was adopted.

RESOLUTION RE APPOINTMENT 
OF COMMITTEE ON  WORKING 
OF DIRECTIVE PRINCIPLES  OF 

STATE POLICY—Concld.

Mr. Depnty-Speîker:  The  House
*will now resume discussion  on  the 
resolution moved  by  Shri  Tushar 
Chatterjea on the 17th August, 1956, 
regarding Directive Principles.

Out of three hours allotted for dis- 
«ussion of the  Resolution, 2  hours 
59  minutes  are left.  Sto Tushar 
*Chatterjea may continue his speech.

Shri  Qldwaai  (Thana):  I  move
“tiiat the time s£Uotted for this Reso
lution may be reduced to two hours 
â d tbat the discussion may be con
cluded at 4.45 P.M. todfiy.

' Shri Bhagwat Jha And (Pumea 
«Uin Santal Parganas):  May I sug
gest that out of the time allotted for

Mr. |>eputy>Speaker:  The  motion
made by Shri Gidwani is that  the 
time allotted for the first Resolution 
be reduced by one hour and that dis
cussion on it be terminated at 4* 45 
P.M. If the House approves of it,  I 
have no objection.

Several Hon. Members:  Yes.

Mr. Oeputy-Speaker:  So,  the dis
cussion on the first Resolution  will 
concluded at 5.45 p.m .

Shri  H.  N.  Mukerjee  (Calcutta 
North-East):  This Resolution affects
several Ministries—the Home Minis
try, the Labour Ministry, the Health 
Ministry, the Education Ministry and 
so many other Ministries.  The direc
tive principles of State policy refer 
to very many different subjects  as 
you know very well.  I find that the 
Minister  of Parliamentary  Affairs 
alone is present.  I feel that he  is 
fvncttis officio in regard to this sub
ject.

Mr. Deputy-Sfieaker: Rather, he re
presents  all  Ministries.  Both  the 
things  may be true-either  he  re
presents none or he represents a t

The  Minister  of  Parliamoitao 

Affalr$ (Shri Satya Narayan 6mlia). 
I represent the other Ministries.

Mr. Deputy-Speaker:  Ev«i then, 1
weuld advise the Minister of Parlia

mentary Affairs that he sh<̂uld get 
l̂elp from some other Ministries and 
he should ask some Ministers to  be 
PFe$ent

Pandit Thakor Das Rhargava (Gur- 
. gaon):  This is a matter in whicli
all Ministries are  represented,  be
cause  it deals  with the  directive 
principles of State policy.  We  find 
that ê Minister  of Parliamentary 
Affairs alone is here.  Of course, he 
will note such part of the discussion 
as he may like.  But so far as  the 
other Ministers are concern̂ what 
will they know about Ôiis discussion
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when they are  not.  present?  The 
Members will have to address  per
haps  vacant  House,  without  any 
Minister.

Mr. Depnty-Speaker:  I have  al
ready asked the Minister  of Parlia
mentary Affairs to get some  more 
Ministers.  Shri  Tushar Chatterj«« 
will proceed with his speech.

Shri  Tnsbar  Chatterjea  (Seram- 

pore): In this House, many a time 

we have discussed  matters  relating 

to the Constitution, and generally, we 

raised technical questions  about the 

Constitution whenever tlie  Constitu

tion is referred to in this House.  I 

have tried to make a departure irom 
that approach.  I have raised funda

mental matters  of the  ConstituUon. 
I have  raised  the  question of the 

directive principles ot  State policy, 

mainly because I feel that so far as 

the people In general are concemea, 
they understand not  so  much the 

technicalities  of the Constitution  as 
those fundamental matters that relate 

to their daily lives. By  Constitution, 
they mean and feel that some change 
should come by way of the new set

up.  They  understand  that  some 
glorious prospect of life  would be 
indicated by the Constitution. There
fore, when the  generality of people 
want to judge this Gk)vemmen̂. they 
generally turn to the directive princi
ples, fqr it is the directive principles 
that really hold out a glorious pros
pect for the people.  The people want 
to have a  change  for  the  better 
through the Constitution.  They want 
to f̂ l some change  from-  the  old 
British regime. Therefore, the sacred
ness of the Constitution  lies in  the 
directivje principles.

In this resi>ect, we all leel that the 
people are completely  disappointed. 
Go to any common man. He will tell 
you that so far as his life is concern
ed, he does not feel any  difference 
from the state of affairs  that  was 
existent  during  the  British  days. 
Generally, the people  as  a  whole 
want to breathe a new  atmô here. 
But all the problems of his life not

only still remain  unsolved  but  ilk 
many respects those problems  have 
become more complicated  than ever 
before.  The problem  of uncertaintjr 
of work, the problem of  madequate 
income; the problem  of discrimina
tion in opportunities of life, the pro

blem of health, the problem of edu
cation—every problem  not only re
mains unsolved but has become more 
acute, and for the common man life 
has become more  burdensome  and. 
more difficult than ever before.  This 
is the condition, when, by the direc
tive  principles,  our  Constitution 
solemnly proclaims to the people that 
it will be the endeavour of tiie State 
to secure for them the right to work» 
the right to a living wage  and  the 
right to property and means of liveli
hood and the right  to  better  iife. 
These declarations are there  in the- 
Constitution. When ordinary  people 
look to these declarations, and v/hen 
they judge their own living  condi
tions,  they  get  completely  dis

appointed.  They cannot but feel that 
these solemn declarations have been̂ 
for all practical purposes,  not direc
tive principles but only  decoratives 
to the Constitutioii.

I therefore feel that it is high time 
that we reviewed the whole position. 
This is the time to do so, when we 
are embarking on the national recon
struction through  the  second  Five 
Year Plan for which the people are 
the main  asset.  The  Government 
always asked the people to do their 
bit for the State, but is it not also- 
natuial that the people will also ask 
of the Government as to what  the 
Government have  done  for  them, 
and how far the  Government  have 
acted up to the pledge enjoined upon 

them by the Constitution. Thereforê 
it is necessary  that  this  questioa 
should be studied and reviewed.  '

To come to concrete points, I win 
fim of all refer to that part of the 
Directive Principles which says that 
the  State  shall  direct  its  policy 
towards securing that  the  citizens 
have the ri|̂t to an adequate
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shows  that  Gk)vemment  does  not 
want to take into consideration seri
ously the plight of the surplus worn- 

ers.

of livelihood and  to  another  part 

ĥere it is stated that the State shall 
-endeavour to secure to all  workers 
-work, living wage etc. This right  to 
-work and adequate means of Jiveli- 
liood is the main issue on which there 
is coimtry-wide discontent. We  all 
Jcnow that the problem of unemploy
ment has not only not decreased, but 
lias increased. I can give Government 
iigures from which we come to know 
that as far as survey has been made. 
78 lakhs are unemployed and during 
the next live years 100 lakhs  more 
-will come up as unemployed seeking 
jobs. As far as practical calculation 
ôes, the  Second  Five  Year  Plan 
can give jobs only for 100 lakhs or so 
and that means that the unemployment 
position remains the same or, if  a 
more practical calculation is made, it 
is aggravated.  This general  pheno
menon sufficiently indicates that  on 
thp most vital issue, the Government 
has failed t̂' act up to the pledge that 
the Constitution has enjoined  upon 
it.  If we look to the special nature 

of the unemployment, we must say 
that Government has definitely devi
ated from the Directive  Principles. 
The special nature of unemployment 
is, as apart from general unemploy

ment, unemployment caused by  re
trenchment  that  is  increasing  in 
number.  In factories and  Govem- 
ment-controlled  concerns,  retrench
ment is taking place and people who 
are rendered surplus do not get any 
alternative jobs. If Government were 
serious about  acting  up  to  their 

pledge given in the Directive Princi
ples, at least they should have done 
this much, namely, ban retrenchment 
T̂y law or severely control retrench
ment or impose proper conditions for 

retrenchment. We  have  repeatedly 
made that demand in this House. We 
demanded legal action in matters of 
retrenchment; we wanted a legal ban 
■on retrenchment.  But, those requests 
have not been paid heed to.. Not only 
that; whenever we raise questions in 
this House during  Question  Hoqro 
about  the  Government’s  duty  to 
provide surplus hands  with  alter- 
Jiative employment, always the reply 

get is of such  a nature  which

Just at the moment a very  large 
number of technical hands are under 

orders of retrenchment in the Dam.o- 
dar Valley Corporation, in ordnance 
factories and  in many  Government 
concerns. As far as D.V.C.  workers 
are concerned, as long as  U years 
back, we referred the matter to the 
Planning Minister and we asked him 
to formulate such timely  plans  by 
which the prospective surplus people 
would be reabsorbed in different pro

jects.  As long  as  li years  back 
a timely warning was given.  I was 
present during that discussion and  1 
distinctly  remember  the  Planning 

Minister saying at that time, "Yes; 

such a thing should  be done*’.  He 

asked all the oflflcers concerned to pre

pare a thorough report by which a 

proper idea can be  had  as to how 

many hands can be absorbed in the 

various projects.  One and a half 
years have passed and now when the 
D.V.C. people are on the verge  of 
starvation, 2,000 people  have  been 
retrenched; thev have been compelled 
to start a movement and a number of 
them are fasting  for getting  cheir 
grievances redressed.  Now when we 
approach the Planning  Minister,  he 
says, **Yes; we should formulate such 
an integrated plan, but it takes time. 
Suddenly we cannot  do  anything”. 
That mecUis Government is not at all 
serious about evolving a scheme by 
which  even  its own  employees can 
be absorbed in different projects in a 
planned way. Reabsorption is within 
the competence and  jurisdiction  of 
the Government; it is a thing which 
Government can do if only the Minis
ters apply their minds properly  to 

the problem.  Government do not 
care about the pledge they have given 
to the people  about  the  right  to 
?«ure work, It is only because they 
do not care for those things that they 
do not act properly and apply their 
mind seriously to these problems.

I now come to  the  question  of
rationalisation. Govemmenr has sup-
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ported  rationalisation  in  certain 
industries. Especially in the case  of 
the jute industry, Government’s sup
port to the rationalisation policy is a 
gross violation  of  the  Directive 

Principle which says  that  Govern
ment should strive to secure work for 
the people.  In  the  jute  industry, 
rationalisation policy has been started 
only to guarantee high profits to the 
employers, although it means  ab.iut 
50,000 workers being  rendered  un
employed.  It is only  because  the 
jute bosses want more profits that in 
the name of the crisis of the industry 
Government has approved  of  this 

policy. To show how the Government 
is really callous about this unemploy
ment problem in the jute industry, I 
can* give you another  example  by 
which I can  prove that  in  cases 
where there is no question of bosses. 
Government acts properly. Take, for 
instance, the biri industry.  In that 
industry, the Government have come 
forward with a Bill to ban machine 
production, because machine produc
tion will cause serious unemployment. 
Why the same  principle  was  not 
applied in the case of the jute indus
try?  In the case of jute industry the 
modernisation does not in any way 
increase production; it does not in any 
way help the people  of  India  in 
general; it only relates to better pro
fits and lower cost  of  production, 
thus increasing the  profit  of  the 
bosses.  It is only to satisfy the bosses 
that you have started this modernisa
tion in jute  industry  although  it 
means unemployment for 50,000 per
sons whereas in the case of the  biri- 
industry, where there are  no  big 
bosses, you have not introduced that. 
Is this the way to respect the direc
tive principles of the  Constitution?

I will refer to another matter. Some 
days back, in this very House, I piit 
a question to the hon. Minister for 
Commerce and Industry  about  the 
result of  the 2| per cent, ceiling  of 
looms in  jute  industry.  I  asked: 
how does it affect the workers  and 
how many workers will 1je rendered 
unemployed by the decrease of work? 
The Commerce and Industries Minis

ter replied that no question of un
employment arises out of this because 

this will affect only temporary work
ers, badliwalas, and he stated that if 
badliwalas got  on  unemployed,  it 
does ijot matter much and Govern
ment need not take that into con
sideration. As if badliwalas are  not 
human beings and their  unemploy
ment position need not be taken jnta 

account!  This is the attitude of the 
Government towards the question of 
securing the right to work to all the 
workers.

The plight of the middle class peo
ple is more serious.  As we all know, 
the unemployment problem is eating 
mto the vitals of every middle class 
tamily.  In every middle class family 
boys get educated only  to  increase 
the burden of the family.  They go 

to Employment Exchanges as if the 
Employment Exchanges seem to pro
vide them with jobs. Everyone knows 
that the Employment Exchange is a 
big farce at least as far as the un
employed is concerned,  as  far  as 
the job-seeker is  concerned.  From 

the  Government  figures  I  have 
gathered that not more than 10 per 

cent,  of the applicants could get jobs 
at any time and for that too, he will 
have to wait for four years, five years, 
and even ten years.  Then, if you are 
fortunate, you can get a job; it may 
be for six months or it may be for a 
year or so.  Go  to any job-seeker 
and just ask him:  you get yourself 
registered in the  Employment  Ex
change so that there may be prospect 
of job in future; he will simply laugh 

at you.  Surely,  these  Employment 
Exchanges are a big farce.

1 come from West Bengal and  in 
West Bengal the refugee problem iŝ

of West Bengal, not  a  day  passes 

when you will not find what horrible 
stories appear in the papers about the 
conditions of the refugees.  What  is. 
the condition of the refugee familieŝ 

If you go to Calcutta you will find ̂ bat 
refugee families are living on  Cal
cutta streets.  If you go to Howrah 

platform  you  will  find  there 
cases  of  refugee  women  who
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have given birth to children on the 
platform. Refugee families are being 
sent here and there:  Womenfolk are 
l̂ing sent to Saurashtra, we do not 

know for what purpose.  They do not 
get any provision there and there is 
no means for livelihood there.  They 

go there on hopes. '

Government sometimes accuse us by 

saying:  you are  creating  trouble
among  the  refugees.  Government 
also sometimes accuse the  refugees 
that they create troubles.  It is no 
amusement to  create  troubles  for 
nothing.  If you go to a refugee house 
you will know in what horrible con
dition they are  living.  They  live 
just like cattle, just like cats and dogs 
in the Calcutta* streets.  They move 
from door to door of the Government 
offices, only to come back disappoint
ed and when they, in utter despera
tion, in  utter  disappointment,  ask 
something or raise their demand, they 
only get lathis.  This is the condition 
there.  Some days back the Calcutta 

Statistical Institute  made a  survey 
and their report is  that more  than 
two-thirds of the total refugee popu
lation are in need of employment.

Mr. Deputy-Speaker: I can, at the 
most, allow the hon. Member half an 
hour.  The hon. Member  must  be
aware that now we have got  one
hour and fortyfive minutes.  I will 
have to call the hon. Minister at 5 
o’clock  and then the  hon. Member 
might also like to reply in 15 minutes* 
time.

S-hri Tushar Chatterjea:  I  do not
want to reply.

Mr. Deputy-Speaker:  If  he  does
not want to reply, I will  give  him
another ten minutes.  But there will 
be only one hour for the hon. Mem
ber.

Shri Tushar Chatterjea: Now, leav
ing the question of unemployment, I 
come to the question of living wage. 
The directive principle says that the 
State must secure  living wage  for 
the workers.  In that matter what has 
the Government done?  The Govern
ment, far from determining the liv
ing wage, has not even accepted our

demand for setting up a wage com
mission.  In the Second  Five Year 
Plan it is proposed that a wage census 
will  be  taken.  At  the  present 
moment, from the Grovemment docu
ments, from  regular  journals,  we 
know what is the wage position. Only 
the other day I was reading the Indian 
Labour Gazette, most probably, April 
1956 issue, in which it was stated that 
in Bombay there is as low a wage as 
Rs. 20 per  month.  Regarding  the- 
wage position we need not wait to 
take any census.  It is high time we 
should provide a living wage to the- 
workers.  But the Government  has 
not done so.  Not only that, in the 
Labour Acts, that is,  either in  the 
Factories Act or in the Industrial Dis
putes Act or in the Plantations Act 
or in any labour Act, you won’t find 
any such provision by which at least 

some proper  judgment  about  the 
determination of wage can be made. 
5fou won’t find that sort of provision 
in the Labour  Acts.  What  is  the 
position now?  Determination of wage 
depends entirely on the desire of the 
employers and if the  workers  can 
bargain with strength, of course, on 
the bargaining capacity of the work
ers.  It is high time that according ta 
the directive principles, the Govern
ment should come forward to make 
some minimum provision  by which 
living wage can be guaranteed.

Now I come to another  question, 
the minimum wage.  The Minimum 
Wages Act is there.  Here is a report 
of the Parliamentary debates appen
dix VII of the Fourth Session, 1953. 
In this report, you will find, there is 
an exhaustive list of the industries in 
which the Minimum Wages Act is in. 
operation.  If we are to believe this 
report, then all over India in most of 
the industries the minintum wage is 
granted already; workers are already 
getting the minimum wage.  Let any 
one from the Congress  side  or the 
Ministers investigate.  He will  find 
that at least in 50 per cent, of  the 
cases, minimum wage is not actually 
given to the workers  although  the 
report says  that everŝthing  is  all 
right.  This is the executive way of 
treating this directive principle, êî
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if there is the Minimiun Wage Act, 
the State Government does not care 
to see whether it is properly imple
mented or fully implemented or not.

4 P.M.

I come to another point,  I know 
living wage  and  minimum  wage 
cannot be granted  all  Isf a sudden 
-unless other measures are taken.  Our 
grouse is this.  Some days ago, a very 
important resolution  was tabled  to 
remove  disparity  in income.  But, 
that resolution was also turned down 
Joy the Government.

Shri Bhasrwat Jlia Azad: No,  no.

~M.y substitute resolution to lessen the 
•disparities was accepted.

Shri Tushar Chatterjea: The propo- 
:sal  for  removal  of  disparities in 

income was not  accepted here  aiid 
now by the Government.  That task 
lias been avoided.  If the  directive 
principle of the Constitution is to be 
respected,  the minimimi  that  the 
Government should do is to remove 
the disparity.  Only if steps are taken 
in that direction, other steps also can 

he taken.

What is supposed to be the general 
economic policy of the Government? 
The directive principle  is that  the 
operation  of the  economic  system 
Rould not result in the concentration 
pf wealth and means of production to 
ise common detriment.  What is the 
position?  Has anything been done to 
check  concentration  of  wealth? 
Nothing.

Shri Tek Chand (Ambala-Simla): 
Of course.

Shri Tushar Chatterjea: I say, just 
the opposite thing is being done.  It 
is true, national income has risen. But 
at the  same  time, the  purchasing 
power of the people has gone down. 
That means clearly that the increase 
in national income is the result only 
of concentration of wealth in a few 
hands.  Take the figures of profit.  I 
liave collected some figures only.  In 
one tea company, the profit has risen 
by 150 per cent, during 1953 and 1954. 
In another tea company,  the  profit

has risvjn by 125 per cent, in 1953 and 
1954.  In the Caledoniŝn jute mills, 
the profit has risen by 300 per cent 

during the same period.  In another 

jute mill, 100 per cent.  In the Tata 
Iron and Steel Co., there has been a 
100 per cent, rise of  profit between 
1953 and 56.  In the Calico mills  at 
Ahmedabad, the rise is 600 per cent 
in 1954-55.  If this is not  proof  of 
concentration of wealth  in a  few 
hands, what else can be proof, I do 
not know. What has the Government 
done to check the concentration  of 
wealth?  We demanded a ceiling  to 
be put on the profits.  That demand 
was turned down.  We demanded a 
complete abolition  of the managmg 
agency system.  But, in the amend
ment of the Company law, by an in
direct method, the managing agency 
system has been sought to be retain
ed.

It is common experience how the 
small industries are suffering.  I come 
from West  Bengal.  A very  large 
nimiber of engineering industries are 

there; also a  number of  mechanic 
shops.  A large number of people are 
trying to push forward in industrial 
enterprises.  But, because of the pres
sure and weight of the  monopolists, 
they get suppressed and they can not 
go ahead.  What has the Government 
done to release this potential energy 
of the people in the industrial field? 
Government has done so little that it 
c4nnot be said that Government has 
conformed to the directive principle. 
There are certain agencies, the Indus
trial Finance Corporation, the State 
Financial Corporations,  the National 
Industrial Development  Corporation 
and all that.  I ask how many of the 
corporations help the actually needy 
small concerns.  The provisions have 
been made in such a way that even 
if you want,!̂ you are not able to give 
a loan or subsidy to a very small con
cern.  A certain capital is necessary, 
a certain guarantee is necessary, and 
it is impossible for the small-scale 
industries to  fulfil  all these, condi
tions, to get any benefit.
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I can give you another  example. 
Take the National Industrial Deve
lopment Corporation.  From the Gov

ernment papers I find that it is pro
posed  to give a good  amount  of 
money to help the Indian Jute Mills 
Association.  Every one knows that 
the Indian Jute Mills Association is a 
monopoly concern and it is one of the 
biggest monopolies in India. The jute 
industry is in the  grip  of a small 
nimiber of concerns.  They have got 
enough of money.  You are  giving 
money to them; but you are not giv
ing money to these indigenous small 
concerns which can flourish only if 
they get help from the Government.

Tliere is the Industries  (Develop
ment and Regulation) Act  This Act 
gives wide powers to the Government 
to control and regulate industry in 
the interests  of the  people  if the 
Government so desires.  What I want 
to know is, what exactly the Govern
ment has done  in exercise of  the 
powers vested in them  under  this 
Act.  Only the other day, questions 
were raised in this House about the 
soap industry and about the rubber 
industry.  The  replies  that  were 
obtained were that  Lever  Brothers 
were getting most of the benefit that 
the Govemihent  could  give.  The 
indigenous soap  industry is  going 
<iown.  The Dunlop Co. is getting all 
the benefit, of getting the monopoly 
of ttie rubber trade.  The other indus
tries are suffering. I know about the 
belting  industry.  In  my  district, 
there are a number  of  indigenous 
belting industries..  They  have  left 
their production capacity idle. Under 
the  Industries  (Development  and 
Regulation)  Act, the Government is 
giving licences to foreign  companies 
to produce different types of belting 
while the Indian companies in Cal- 
■cutta are clamouring for the support 
of the Government.  That  has  not 
been given and they are suffering.  Is 
this the way that concentration  of 
wealth is being checked? Is this the 
way in  which  means  of  produc
tion  are  being  distributed  for the 
■con̂on good or is it just going in 
the directii!>n which is just opposite 
to what the directive principles have 
sanctioned?

I shall  deal  with  two or  three 

minor points and finish.  About edu
cation, the directive principle is that 

in 10 years, that is by 1961, all boys 
up to the age of 14 should get com
pulsory free education.  The Educa
tion Minister himself admitted that it 
is an impossible thing to fulfill.  In 
the matter of education, it is not a 
question  of moving in  a particular* 
direction.  It is a question  of set

ting a definite  target date  for the 
completion of  particular things.  I 
want to know what the Government 
has thought about  this incompletion 
or slackening and what steps  it  is 

.̂oing to take to remedy that.

In the directive  principles  it  is 

definitely stated that men and wom  ̂
should get equal wages, but in the 
<̂ Uieries, in plantations  the  wage 
rates for the men and women differ. 
That difference should be  removed 
immediately by law.  The  Govern
ment has not done that  The other 
day when one hon. Member tried to 
bring forward a Bill to that  effect, 
that Bill was not accepted.  Even the 
President’s sanction was not given. I 
cannot understand how the Govern
ment respects the directive principles. 
If the directive principles want to do 
a particular thing and if that thing 
is pointed out by a non-official Mem
ber,  the  Government  instead  of 
accepting that, rejects it  I do not 
understand what exactly is the atti
tude of the Grovemment.

I do not want to toucĥ many other 

points.  Only, the last thing I want 
to say is this, that Government should 
seriously consider whether their basic 
approach to the people is correct or 
not, whether they will remain satis
fied by keeping the directive princi
ples on papCT or whether really they 
will be up  and doing  to translate 
•them into  action.  The people  in
India want  to feel a real change  in .
their conditions  of life.  Otherwise, 
what is the meaning of this national 
Government?  This change in  their 
conditions  of life  can be  brought
about oidy  if in  every aspect  of
governmental  activity,  in  every
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legislation that idea is there that to 

the best of Government’s ability the 
directive principles are to be followed. 
If that seriousness is there, if that 
sincerity is there, and if that idea per
vades the whole governmental machi

nery, then and then only this change 
can be brought about, but I am sorry 
that has not taken place and is not 
taking place.  Therefore, I urge that 
a proper enquiry should be made  to 
study every law, every executive ac
tion and to study every aspect of go
vernmental activity and every aspect 
of people’s problems and see how far 
the Government has failed to respect 
the Constitution and how far it should 
be corrected.

With this appeal  I commend  my 
Resolution to the House.

Mr.  Deputj-Speaker:  Resolution
moved:

“This House is of opinion that 
a Conmiittee consisting of fifteen 
members  of Parliament  be  ap
pointed to enquire into and report 
' within six months, how far the 

Directive  Principles  of  State 
Policy laid down in the Constitur 
tion have been applied in the legis- 
latirve and administrative actions 
of the Union Government and the 
State Governments.”

Shri K. C. Sodhia (Sagar): I beg to 
move:

That for the  original  Resolution, 
the following be substituted:

“This 9ouse is of opinion that 
Government of India should  in
quire into  and  report  within 
three months, how far the Direc
tive Principles of  State  Policy 
laid down  in  the  Constitution 
have been applied in the lê la- 
tive actions of the Union and State 
Governments.”

Slirl D. C. Sharma (Hoshiarpur): I 
beg to move:

That for the original Resolution, the 
following be substituted:

“This House is of opinion that 
Government of India should place

on the Table of the House a state
ment, on the first day of the next 
session of Lok Sabha showing how 

far the  Directive  Principles  of 
State Policy laid  down  in  the 

Constitution have  been put into 
practice so far as the legislative 
policies of Union and State Gov
ernments are concerned.
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Shri Bhagwat Jha Azad: I  beg to
move:

That for the original Resolution, the 
following be substituted:

%

“This House is of opinion that 
Government should  set up  ap

propriate authorities to" examine 
and report to Parliament,  how 
far  the Directive Principles  of 
State Policy laid  down  in  the 
Constitution  have  been applied 
in the legislative and administra
tive actions of the Union Govern
ment and the State Governments.’"

Shri Jhalan Sinha (Saran North): I 
beg to move:

That for the  original Resolution, 
the following be substituted:

“This House is of ot̂inion that 
the time is now ripe fof* the Gov

ernment to lay on the Table of 
the House a comprehensive state
ment showing the extent to which 
the Directive Principles of State 
Policy have been so  far  imple
mented by the appropriate Gov
ernments.”

Shri S. V. Ramaswamy  (Salem): I 
beg to move:

That for the  original  Resolution,, 
the following be substituted:

“This House is of opinion that 
the Union Government  do  pre
pare a comprehensive report on 
how far the Directive Principles 
of State Policy laid down in the 
Constitution  have been  carried 
out by it in its legislative and ad
ministrative actions, call for Simi
lar reports from the State Gov
ernments and  submit  them  to 
Parliament within six months.**
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Shri Shree Narayan Das (Darbhanga 
Central): I beg to move:

That for the  original  Resolution, 

the following be substituted:

“This House is of opinion that a 
Commission consisting  of  mem
bers  of  Parliament  and  some 
selected citizens of India be  ap
pointed  to  inquire  into  and 
ascertain the extent to  which  it 
has been possible to enforce and 
implement the Directive Princi
ples of State Policy laid down in 
the Constitution with a view  to 
finding  out  the  difficulties  ex
perienced in implementmg  them 
and suggesting remedial measures 
so as to fully give effect to these 
principles  within  the  shortest 

possible time.”

Mr. Deputdy-Speaker: The original 
Resolution and the  six amendments 
are before the House now for discus
sion.

May I have an idea of the number 
of Members who want to speak on 
the  subject?  There  are  thirteen 
Members and I have got 60 minutes. 
The House just now gave  me  this 
direction that I might call the hon. 
Minister at 5 O’Clock.  Now, I can 
call him at 5-15.

An Hon. Member: 5-30.

Mr. Deputy-Speaker: He  will re
quire half an hour I suppose.

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): At least.

Mr. Deputy-Speaker: Therefore  I 
will have to call him at 5-15.  There 
are  full  60  minutes  for  thirteen 
Members.

Shri Satya Narayan Sinha: Three 
mmutes each.

Shri Datar: Will you kindly  re-
aerve at least ten minutes for other 
Ministers or Deputy Ministers  who 
v̂e  to  intervene.  Only  ten 
minutes.

Mr. Depnty-Spcaker: Either I have 
to disappoint half the number, or they 
should be satisfied with five minutes
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each.  What would  be  the  bettle 
course?  I do not  think  any  hon. 
Member will be able to  do  justice 
unless he is given at least ten minutes.

Shri  Rairhavachari  P̂enukonda): 
The whole purpose of tî  resolution 
is to direct Government’s attention to 
this question by criticism of its actions 

and Government as well as the Gk)v- 
ernment supporters can  justify  that 
there is no foundation for this kind 
of criticism.  So, the time must be  ̂
distributed, not necessarily that the 
Minister answers every  question  or 
every criticism.  That way it will be 
better.

Mr. Depaty-Speaker: Shri Bhagwat 
Jha Azad.  In no case should an hon. 
Member take more than ten minutes.

Shri Bhagwat  Jha  Azad: While
hearing the Mover on the Resolution 
I was wondering whether India was 
a country worth living in. His speech 
is full of superlatives and hyperboles 
and gives the idea to us that this is 
a coimtry going from democracy  to 
dictatorship, that the conditions ex
isting here are far worse than those 
in the British days. I was not  sur
prised. It would have been a surprise 
for others who  were  new  to  this 
country and did not know the facts 
prevailing here.

As the time is very short, I would 
Uke to touch only a few points which 
are so apparent and could be known 
and seen even by friends who are not 
so wise as Shri Tushar Chatterjea but 
are even ignorant. Article 38 of the 
Constitution which is the main arti
cle round which all  others  revolve 
asks for a social  order  in  which 
social, economic and political condi
tions should prevail. This Parliament 
has adopted as our goal  a  socialist 
pattern of society to which all our 
legislation, all our efforts and all our 
energies are devoted.

My friend said that when a resô 
lution was moved in this House to re
duce the disparity in incomes it was 
rejected. I would very humbly re
mind my friend that a substitute mo
tion moved by me was accepted  by
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the House which inter alia states that 

the disparity in  incomes  prevailing 
in different  parts  of  the  society 

should be lessened by Government. It 

is true that I, my friend and the Go
vernment dilfer on the  ways  and 
means by which to achieve it. Some 
of my friends feel that overnight or 
over a month or within a period  of 

thirty days which they would pres
cribe the head of everybody who be
longs to the privileged class  or  is 
more fortunate than the common man 
should be chopped off, his property 
diould be  confiscated.  Government 
may say that they would go  at  a 
rather leisurely pace. I in  between 
would say that we should adopt mea
sures which are not leisurely or which 
0hop off the heads  of  people,  but 
^Quld take the example of the Socia
list (government that was in Britain. 
Sy ê̂ô ûng  tîe  tax  systan  we 
ôuJd have a reduction in the  dis
parity of incomes. While moving  iny 
fLmendment I had pointed out to the 
Ĵouse that it has not been possible in 

9ny country of the world to find out 
a golden method by which disp̂ ties 
c«oi he reduced, but nonetheless the 
fact remains that  as  tiiie  socialist 
pattern is our aim and goal we have 
to adopt means  which  woiild  re
duce the disparity in incomes.  And 
for that we are taking measures.

Compared to the  First Five Year 
Plan, in the Second Plan we  haVe 
widened the public sector to a great 

extent. We have seen that nationali
sation of certain industries is going 
at a very rapid pace. We have seen 
that the State Bank of India and the 
insurance business have been nation
alised. Like my friends we too  feel 
that we cannot cast our lot in the 
hands of those handful of persons who 
are controlling everjrthing and that 
the businesses in this country should 
not be allowed to continue as  they 
are but should be nationalised, or they 
should be asked or called  upon  to 
work for the »common good. That  is 
being done. We feel that our policy in 
ttkis regard is being followed quick

ly. '

It is said in article 39,  that the 
ownership and control of the materi
al resources should be so distributed 

as to subserve the  common  good. 
Here, again, differences are there on 
the method, the pace and other strate
gies to be adopted. But so far as the 
gojal is concerned,  it  remains  the 

same, and we are  moving  towards 
that.

Then, our Industrial Policy Reso
lution has been restated. If my hon. 
friend would look up that resolution 
again, he will find how far schedule 
A toerein has been widened. My hon. 
friend Shri T. B. Vittal Rao who  is 

looking askance  at me  would find 
the answer to his question  in  that 
resolution. We have been trying  to 
tl̂ke over those Industries aĵ mine
rals which are more important from 
ê strategic point of view, and which 
should be exploited for the common 
good, which,  in fact, we are doing 
at the moment.

Then, article 44 says that we should 
have a imiform civil  code  in  our 
country. I think, by bringing forward 
several pieces of legislations, we are 
trying to reach that  jgoal  in  our 
country. The most important «f these 
legislations was the one  which  we 
had recently passed, and to which my 
hon. friend the lady Member, Shri- 
mati Renu Chakravartty, had given 
)̂er enl;b̂usiastic support, namely  the 
legislation which gave the right  of 
inheritance to the daughter. Then, we 

had passed also the marriage laws.

Dr. Rama Rao  (Kakinada): 
was just a fraction.

That

Sliri Bhagwat Jha Azad: The ques
tion is how we  can  convince  our 
friends that we cannot run as they 
run, simply to fall after a few steps. 
I would ask my hon. friends to  re
collect what we are seeing over and 
over again, namely that the countries 
which had tried to quicken their pace 
are now coming back to their former 
stride; they are coming back to their
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my hon. friends. But  let  my  hon. 

friends also agree that it is not a 
Government which is moving  from 
democracy to dictatorship, but it is 
a Grovemment which is trying to  do 
its best to implement the Directive 
Principles of State Policy.

senses.  So, it is no good trying to 
achieve social and economical justice 
by having a bloody revolution or by 
quickening the pace. Even the coun- 

thes which had quickened their pace 
are now coming back. So, let iis take 
a lesson from those countries, and let 
us not commit the same old mistakes 
which they had committed.

Here, we are in a country, which 
wants  to  go  ahead,  and  which 
wants  to  implement  the  Second 
Five Year Plan  with  the coopera

tion of  all.  Here  are  not  the 
instances  where  people  can  con
veniently  die  in bed or be kidnap
ped wiUingly. Here, we have to move 

forward with the co-operation of all, 
and that is why we do not find here 
the type of food riots that took place 
in other coimtries.

Then, my hon.  friend  have  said 
that when piebple go forth to voicie 
their grievances, they are faced with 
bullets and with lathis. If my hon. 
friends want to take law in thfeir own 
hans, and defy the supreme will of 
this Parlî ent, which is expressed 
in legislation and in acts which are 
being implemented by the executive 
authority, and if they want that they 
rtiould be allowed to do as they like 
here or outside, then, naturally lathis 
abd bullets must have their course.

But I feel that here is a country 
where we are trying this big experi
ment in the most  democratic  way, 
an experiment which is a unique and 
novel one not only in this country but 
in the whole  world.  Let  my  hon. 

friends point out any country where 
within a short span of  five  to  ten 
years, an increase of 18 per cent in 
the national income has been achiev
ed. Let them point out any country 
where they have a Five Year  Plan 
where that target is to increase the 
national income by 25 per cbit.

I feel proud of my country, and I 
feel that the Directive Principles  of 
our Constitution have  been  imple- 
®̂ ted; I  would  not  say,  fully, 

D̂ use there are shortcomings. And 
fax a«j these shortcomings are con

cerned, I am prepared to agî with

So far as unemployment  is  con
cerned, I am prepared to agree with 
my hon. friend. The  unemployment 
problem is there. I feel that at the 
end of the Second Five Year Plan, 
when we would be seeing our  pro
grammes implemented, the imemploy- 
ment position will remain the same; 
we shall have been able to  provide 
emplojrment only for 8 million people, 

and there would be about 5 million 
left still unemployed, as is the posi
tion at the end of the First Five Year 
Plan. So, on this point, I f^ that we 
^ve not fully justified ourselves  in 
rê ĝ to the implem̂itation of the 
Directive Principles.

Similar is the case with education. 
We haVe not been able to diow aiiy- 
thing which will indicate that we are 
going at a speed which will justify 
compulsory  primary  education.  The 
Constitution lays down ten years  as 
the period within which firee compul
sory education should  be  provide 
But we have riot made niuch progress 
ill this behalf.

Then, again, I agree with my hon. 
frî d Shri Tushar Chatterjea whe». 
he says that the article, which lays 
down that a living wage should be 
secured for everyone has not been 
iiriplemented. We are still at a very 
low ebb in regard to the securing of 
a minimimi wage; in the face of this, 
a fair wage or a living wage is stiU 
a far cry. I agree here with my hon. 
friend Shri T. B. Vittal Rao, that this 
article has to be implemented. I hope 
the Labour Minister will do his best 
to secure a living  wage  for  the 
labourers. Of course, so far  as  the 
maternity welfare in some industries  • 
are concerned,  some  relief has been 
given  to  the  workers-  But none
theless, as a humble labour worker,
I would point out that  the  imple
mentation has not been very satisfac

tory.
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On the whole, I feel, that in spite 
of the shortcomings, our country has 
achieved a tremendô progress,  of 
which any country and any  people 
can be proud. The picture drawn by 

the Mover is completely clothed  in 
hyi>erboles and superlatives.  So,  I 

would urge that let us take a ration
al and objective view. The objective 
view is that much has  been  imple

mented, though there are still  more 
things to be implemented.

Shri Raghavachari: I rise to express 
what I feel about an important mat
ter like this. I find that this occasion 
is taken as an opportunity  by  one 
section simply to criticise the admin
istration and then say that  nothing 
has been done, and by the other side 
to say that everything has been done,̂ 
though they would say by way  of 
lip-sympathy that some shortcomings 
are still there. I would ask  all  my 
hon. friends to look at the question 
from an objective point of view.

I feel that those who go about to 
justify that all the Directive Princi
ples have been complied  with  are 
talking with the  tongues  in  theii’ 

cheeks or having some guilty cons
cience are not yet speaking the triuth 
as they really feel and in their pri
vate talks generally admit.

Shri Bhagwat Jha Azad: The ques
tion does not arise.

Shri Raghavachari:  I feel  this  is 
not an opportimity simply to  criti
cise. I find that there has been  an 
awareness that we must improve the 
country, and the lot of  the  peĉle 
here. Some  things are being done in 
this direction. It is stupid or foolish 
to close OUT eyes and say that . we 
have done nothing. It is not so.

What I would urge is that we must 
judge this matter by keeping in view 
the administrative and many  other 
aspects of it. Judging in the lî t of 
this, I, for one, feel  that, it must 
necessarily depend iq>on our econo
mic capacity, how much money  we 
can raise, how much money Wt can
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utilise usefully. The income of Gov
ernment has gone up  tremendously. 
Similarly, the expenditure also  has 
gone up. But my feeling is that mucii 
of the expenditure is on an extrava
gant scale, and it has  become  im

possible for anybody who wishes  to 
criticise or find fault with  Govern

ment not to say that the expenditure 
must be carefully examined, and re
trenchment effected. We  find  that 
there is more establishments, there is 
more appointments, and there is more 
wasteful items of expenditure,  and 
very little work is really being turn
ed out in the distant village  where 
the ordinary man lives. For the pur
pose of advertising, we may talk, but 
really,  the  work  undertaken  and 
achieved is very little, though the ex
penditure is very high. I  feel  that 
retrenchment in administrative machi
nery is the only way to ensure ex

penditure of the  increased  income 
in a useful way. But, unfortimately, 
that is not to be found.

Within the brief time at my dis
posal, I shall give just one or two 
examples. Take the case of the much- 

advertised  community  projects. 
Crores of rupees are being spent on 
them. But I have not  found  much 
satisfaction after seeing the real work 
turned out in the community projects 
throughout the country. I wanted  to 
find out whether there had been any 
real improvement at least in  those 
projects which had been started as 
pilot projects some eight or ten years 
ago.

I took the trouble  of  going  and 
visiting village after  village.  Take 
Etawah, 9 much advertised thing.  I 
was very happy to find  that  there 
has been some change and some good 

use of the Community Project there. 
But I also went and saw Faridabad. I 
was dissatisfied with  many  things 
there; it was a hopeless  disapi>oiat- > 
ment.

SfarlmatS Khon̂ meii  .(Autonomous 
Distts.—Reserved-Sch. Tribes): What 
about tribal areas?
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Shri BairhaTachari: I  have  not

seen them.

Therefore, the Community Project 
—not the name of it—is a good thing 

I have already  expressed  disappro
val with the name ‘Community  Pro
jects Administration’.  It  should be 
<Jram Punar Nirman. But now I am 
not so much concerned with that I 
am more concerned with the actual 

work done.

One of the directive pri .ciples re
quires that  agricultural operations 

should  be based on economic  and 
scientific lines. So  much  has  been 
achieved; so much money  is  spent 
on fertiliser factories. I do not say 
that nothing useful has come out of 
it, but it might have been spent more 
usefully in the  villages  and  more 
benefits could have been given.

Let us take medical relief. We have 
a Minister who never believes in the 
indigenous system. She went on all 
these four years, working hard  and 
acting and talking against the Indian 
system and condemning the  system. 
But during the last one year she was 
iorced to accept that she is thinking 
of doing something. Why not encour
age our indigenous system which  is 
cheap, where drugs can be had every
where, where doctors can be trained 
easily and cheaply? But  you  bring 
costly things from foreign countries. 
It may be very good. But the question 
is: what is the maximum benefit that 

you can turn  out  with  the  little 
money that you have in the short 
time that you have at your disposal

Then coming to education, it is said 
in the directive principles that with
in ten years you must do a certain 
thing. But what is it that is being 

done? This morning we heard ques
tion after question about basic edu
cation. As I was listening to the sup- 
plementaries and Govemmoit’s replies 
an impression was left in my  mind 
if the Memb̂  desired that it had 

better be dropped as it is not going 

to be practical. So in regard to edu
cation, there is not  much  achieve
ment. In regard  to  medicine  and 
medical relief, there if not much and

so in other things, too there is not 
very much. ‘

Then let us take decentralisation of 
administration.  At the beginning  of 
self-government, almost at the very- 
first stage, is the village panchayat 
But no panchayat is really function
ing effectively and usefully in the vil
lage. Why? They have no money. If 
the Government had  made  a  rule 
that one-fourth of the revenue collec
tions from each  village  would  be 

handed over to the village panchayat 
for utilisation for the benefit of the 
village, the results would have been 
quite different. But now it is all cen
tralisation, centralisation and centra
lisation. All kinds of activities from 
great Delhi to the village is swallow
ing up the funds.

It looks to me that, apart from talk
ing by way of criticism and  saying 
that nothing is done, if the directive 
principles are actually put into prac
tice and shown to function on earth, 
the earth would become heaven. The 
directive principles are so nice that 
if all of  them  were  brought  into 
operation, this would be the result. 
One generation is not sufficient  for 
that; a number of  generations  will 
have to strive for it. This is an ideal 
that is kept brfore us, that we must 
reach that goal, and it certainly re
quires crores and crores  of  rupees 

and years and years of  labour and 
millions and millions  of  people  to 
work it. But the imfortunate thing is 
that we have lost that urge, that mis
sionary spirit to work for the com
mon good. It has now all become a 
question what pay a man must  get 
and what benefits he can get.  The 
whole atmosphere has changed from 
one of service to one of  converting 
the few years or th6 ffew days that 
we have into something that will go 
into our pockets. That is the unfor- 
timate thing which has  resulted  in 
far less effective work in the country.

Therefore, I would even now urge 

Government—without simply  saying 
that nothing is  done—̂seriously  to 
think over this and see that every pift 
is spent on things that really result
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in some good to the people, and not 
indulge in costly administration, cost

ly toys and costiy shows. We  have 
got various Research Institutes. Take 
the Central Food Research Institute.

I spent all the time one day in My
sore in it. It is a huge institution, a 
palace, and has a big establishment. 
But what have they really contribut
ed. Some advertisement about  ragi 

malt,-----

Shri S. V. Kamaswamy;  Synttietic 

rice.

Shri R agh avach ari:.. cowdung plant 
and things like that̂ bsurd  things 

in a practical way.

Dr. Sorê Chandra (Aurangabad): 

Cowdung plant  is  very  important.

Dr. R aghavachari: For the last 12 
or 13 years this propaganda has been 

going on.  The  Indian  Agricultur̂ 
Research Institute in Delhi says that
a cowdung plant has been  invented

and all that It says  that  cowdung 

can be converted into gas and every 
b̂ asant-household can go on cookmg 

and lighting. For 15 years  this  to 
be«i only propaganda, on paperr. and 
pamphlets- Nowhere do we actuaHy 

see anything.

It is unfortunate that many of these 
Itesearch Institute have to be centres 
where a number of people are regu

larly paid on the first of ê h month 

their salary and nothing  is  tum  ̂
out This is the greatest  disappomt- 

ment.

 ̂ Dr.  Rao: An Institute is not

a factory.

Shri R aghavachari: But in one res
pect, the directive  principles  have 
been fully foUowed. That is so far 
as article 51 is concerned, in the in

ternational  sphere  we  work  for 
peace. Our Prime Minister has  been 
doing something to bring about work 

peace. It has brought us credit in the 
world. Sometimes—to be  honest  to 

jnyself—I feel that it is this work 
that is being done and that is being

appreciated by  the world  that has 
made us lose our heads and remain 

unmindful of the  fact  that  more 
time, more attention and more real 

work should be done inside the coun
try.  But this inside work  is not so 
much  our concern  as  international 

glamour.

Something is being done, but I wish 
more would be done in the internal 
world, not in the international world.
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Principles of State Policy

is  a  principle  that  Government 

should  undertake  to  educate th« 
tribal people within a limited period. 
But the main obstacles that stand in 
the way of making rapid progress in 
this respect have not been touched at 
all in the Tripura State.
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Shri Dasaratha Deb (Tripura East): 
Mr, Deputy-Speaker,  Sir, so far as 

the Directive Principles are concern
ed,  there  are  many good  points
embodied in the  Constitution which 
one can appreciate.  But the  main 
question  is this,  whether  these
Directive Principles are implemented 

in  practice.  That has  got  to  b€
examined. This is a vast subject and 
I am not going into detail with all 

the matters but I only want to  deal 
with those Directive Principles which 
relate to the Tribal areas and espe
cially the Scheduled Castes and  the 

Scheduled Tribes.

It is stated in the Constitution itself 
that*the policy of the Government is 
to foster an  all-round  development 
of the ' Scheduled  Castes and the 
Scheduled Tribes, in the educational 
sphere, in the economic sphere and 
in many other walks of life. Now, let 
us see how this  question of imple
mentation in the educational- field is 
tackled in the Tripura State so  far 
as the Tribal people are concerned. 1 
•hould say that it has been grossly 
violated in th« Tripura State. There

One of the main difficulties for the 
tribal people in the Tripura  State 
in the matter of their education is 
the language difficulty. That difficulty 
has not been removed as yet and not 
a single attempt has been made to 
"remove  it.  There is  a  constant 
demand from the tribal people that 
these  Tribal  students  should  be 
taught at least up to  the primary 
standard  through  their  mother 
tongue.  But that was not accepted. 
Not only that.  There is one other 
difficulty in the Tripura State..Since 
the integration, almost all the primary 
teachers have been  recruited  from 
the  non-tribal  people  and not  a 
single one from the  Tribal  people 
because there is an imposition of edu
cational qualifications.  There is the 
restriction that only matriculates and 
not  below  matriculates  will  be 
recruited as  teachers  in  primary 
schools.  In the Tribal areas, boys of
7 and 8 years do not imderstand any 
other language  thEin  their  mother 
tongue.  So,  education  itself  has 
become a farce in our area. At least 
one tribal teacher—̂ may be less than 
a matriculate—should be recruited in 
all these primary schools to make the 
boys at least understand what they 
are  taught.  Our  experience  has 
shown that  non-matriculate  Tribal 
teachers have been more  beneficial 
and more useful to the Tribal boy« 
than qualified teachers in the primary 
schools.

Another  question  is  of  Tribal 
rehabilitation.  Of  course.  Govern
ment ̂has  formulated  a  policy  to 
rehabilitate the Tribal people of  the 
Tripura State  who  practically  do 
shift' cultivation in our villages.  In 
this five-year period only some 2,000 
tribal  families have  been  rehabi
litated, and that rehabilitation also ia 
not satisfactory.  You will find tbat
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some discrimination has been follow
ed  in  the  tribal  rehabilitation, 
because in the case of a refugee, he 
has been given Rs. 2,450 as agricul
tural loan, but in the case of a tribal 
person, there is provision only to give 
him Rs. 500 as a grant. These peo
ple are going to be rehabilitated on 
the same pattern of lands and  they 
have tb bring those lands under culti
vation and the cost will be the same. 
But why is this discrimination follow
ed in their rehabilitation? In the case 
of tribal rehabilitation, that is,  the 
Jhumia rehabilitation scheme,  there 
is only rehabilitation  on land,  and 
there is provision for an agricultural 
loan, but there is not a single provi
sion for giving them business loans 
or business cum agricultural or busi- 
riess  cum  industrial  loans.  That 
means that tiie Government of India 
do not intend to improve the lot at 
the tribal people and to bring theiii 
into business life.'

There is great difSculty here. Even 

the refugees who are getting  their 
business loans have got the opportu
nities of opening shops in the market 
started in the tribal arî, but not 
a single tribal man has ever started 
such a shop due to want of money, 
due to his being very pk>or. This is 
a serious difficulty. Thiere is a Direc
tive Principle  in  the  Constitution 
that all kinds of exploitation should 
be abolished.  You know  that the 
tribal people are very poor vid have 
no means to  find  êir  )  .ahood. 
They are always the worst victims 
in tiie hands of the Village Mahajans, 
and m their Dadan system, the rate 
of interest is 300 to 400 per cent. For 
example, this year, which is a critical 
year for Tripura State, the peasants 
or the tribal ag?:iculturists were com
pelled to sell their jute in advance 
at Rs. 5 per maund, and  now jute is
being sold at Rs. 20 or  Rs. 25  per
maund. You may imagine how much 
interest they  have  to  pay to  the
Mahajans and what  amount of  loss
they had to, incur by  selling their 
jute in advance.

Another thing that I want to point 

out here is  about the  security on 
land. There is a long standing dispute 
on land between the tribal people of 
Kanchanpur area  and a  big  non- 

tribal  organisation  called  Swasti 
Samiti. This dispute continues for the 
last 7 or 8 years, and whenever we 
approach the Minister .and raise the 
question even in the House, we are 
told that the matter would be settled 
very soon.  All sort of attempts and 
arrangements are  being made,  but 
still the dispute is continuing there. 
That is the fate of the tribal people.

During  the  Maharaja’s  rule— 
perhaps it was 1353 Tripura era—a 
survey of land was made and 1950 
square miles of area  was reserved 
exclusively for the  rehabilitation of 
the tribal people.  It was a standing 
circular of the Maharaja that no non- 

tribal people should be rehabilitated 
in that area.  Out of that area, 300 
square miles were released for  the 
rehabilitation of other i>eOple.  Now, 
most of  the  lands  Were  released 
' either for the  rehabilitation of nwi- 
tribal people or for the forest resetve 

land of Government. Practically the 
19M square mile area does not exist 
at this stage for the tribals. 'Diat is 
the treatmieht that the tribal pedjple 
are being givehl

Our request  is that  Government 
must take  special care  to provide 
education as well as facilities in the 
economic and other fields and  also 
r̂iabilitation, because these Directive 
Principles may be decorative in the 
Constitution,  but if  they  are  not 
implemented properly in  that area, 
the tribal people will not get  any 
benefits out of them.

Shri Tek Chand:  So  far' as  the
place of Directive Principles is con
cerned, whether  in our Constitution 
or in several other constitutions  of 
other countries where they have been 
incorporated, they are in the nature 
of ideals to be achieved, they are in 
the nature of targets towards which 
the policies and the actions of  the 
Government are to be directed they
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are a mainfesto of human aspirations 
and ideals.  Therefore,  I  can well 
sympathise  with  people  who  are 
anxious that these ideals should be as 

speedily realised as possible.  There 
are also others who are critics purely 

with a view to ceirping at.

When I heard the  speech of the 
author of  this Resolution,  I was a 
little amazed.  Everything that  he 
was saying was with a view to dark

ening it.  He seemed to  be seeing 

everything that was dark, forgetting 
that things were not dark but  his 
own mental glasses were tinted with 
dark hues. It is the change of outlook 
that is required and not that every
thing that he saw was in fact black.

Dr. Rama Rao: Close your eyes
and everything will be dark.

Shri Tek Chand: That is your way 
of doing things. On the other side, I 
must warn that everything is  not 
rosy either. If you were to examine 
it from a  correct perspective,  the 
progress achieved is creditable having 
regard to the fact that the time at 

the disposal of the  makers  of the 
Directive Principles  and  all those 
who are called upon to pursue them 
is short and that the limits of  the 
economic capacity of the country are 
to a large  extent  restricted.  But 
within the scope 'of these limitations, 
within the  pale of  practical possi
bilities,  the  achievements  made 
within the  short  time  have been 
remarkable.

-4-59 P.M.

[Mr.  Speaker in the Chair]

It is true that a lot more could have 
been done.  To that  extent I  find 
myself  in  agreement  with  the 
remarks  made by  my hon. friend, 
Shri lUghavachari.  He has invited 
the attention of the Government  to 
wasteful expenditure.  He gave an 
excellent suggestion that care should 
be taken that every penny of the tax
payer’s money should be utilised to 
fee optimum  advantage,  and  any

(Amendment) Bill

holes  through  which  the  nation’s 
funds are being  drained should be 
plugged.  That is  a suggestion  well 
worthy of the notice of Government.

But when we turn actually to the 
Various provisions...........

Mr. Speaker: The  hon.  Member
may stop at this stage. I am just now 
calling  Shri  T. T. Krishnamachari 
to move his motion, and after that 
hon.  Member  may  continue  his 

speech.

CENTRAL EXCISES AND SALT 
(AMENDMENT)  BILL*

5 P.M. ^

The  Minister of Commerce and 
Indiutry and Irpn wd Steel  (Slui 
T. T. Krishnamachari): Mr. Speaker, 
I beg to move for leave to introduce 
a Bill further to amend tl\e Central 
Excises and  Salt Act, 1944,  and I 
would like, with your permission, to 
make a brief statement about  this 

Bill.

The House would  recall  that  in 
pressing an all round enhancement 
of six pies per square yard of  the 
excise duty  on  cloth,  in the last 
Pittance Bill, the then Finance Min
ister had pointed out in justification 
of his proposal,  that  the  steadily 
expanding  demand  for  mill-made 
cloth, in spite of a year of record pro
duction, had resulted in a substantial 
reduction in  stocks  of  cloth with 
mills.  He had also referred to  the 
rise in prices of agriculture commo
dities.  These trends have continued 
during the post-Budget period,  and 
prices have risen even beyond  the 
limits justified by the increase in the 
duty.

The House is also aware, in framing 
the Second Plan, the encouragement 
to the handloom sector in the inter̂t 
of  larger  rural  employment  has 
resulted in the  adoption of a some
what restrictive policy in regard to
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